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Government Of India
Ministry Of Power

New Delhi, the 16" February, 2005

Notification
G.S.R. 75 (E) - In exercise of the powers conferred by sub-section (1) of section 176 read with sub-

sections (2) and (3) of section 166 of the Electricity Act, 2003 (No.36 of 2003), the Central Government
hereby makes the following rules, namely:-

L.

Short title and commencement — (1) These rules may be called the Forum of Regulators Rules,
2005.

(2) They shall come into force on the date of their publication in the Official Gazette.
Definitions - In these rules, unless the context otherwise requires,-

(1) “Forum” means ‘Forum of regulators’ as constituted under rule 3;

(2) “Act” means the ‘Electricity Act, 2003 (No.36 0f2003).

(3) Words and expressions used herein and not defined, but defined in the Act, shall have the
meanings respectively assigned to them in the said Act.

Constitution of the Forum - (1) The Forum shall consist of the Chairperson of the Central
Commission and Chairpersons of the State Commissions. The Chairperson of the Central Com-
mission shall be the Chairperson of the Forum of Regulators.

(2) The Secretary to the Central Commission shall be the ex-officio Secretary to the Forum.
(3) Secretarial assistance to the Forum shall be provided by the Central Commission.
(4) The headquarter of the Forum will be located at New Delhi.

Functions of the Forum - The Forum shall discharge the following functions, namely:-

(i) analysis of the tariff orders and other orders of Central Commission and State Commissions
and compilation of data arising out of the said orders, highlighting, especially the efficiency
improvements of the utilities;

(i) harmonization of regulation in power sector;
(ii)) laying of standards of performance of licensees as required under the Act.

(iv) sharing of information among the members of the Forum on various issues of common
interest and also of common approach.

(v) undertaking research work in-house or through outsourcing on issues relevant to power
sector regulation;
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(vi) evolving measures for protection of interest of consumers and promotion of efficiency,
economy and competition in power sector; and

(vii) such other functions as the Central Government may assign to it, from time to time.

Finances of the Forum - (1) The Central Commission may take necessary financial contributions
from the State Commissions for carrying out the activities of the Forum.

(2) The Central Commission will keep separate accounts for the activities of the Forum.
Meetings of the Forum - (1) The Forum shall meet at least twice in a year.
(2) The Forum will frame its own rules of business for the conduct of its meetings.

Annual Report - The Forum of Regulators shall prepare every year, an annual report, giving a

summary of its activities during the previous financial year and copies of the report shall be
forwarded to the Central Government.

[F-No.23/35/2003-R&R]

Sd/-

Ajay Shankar,

Additional Secretary to the Government of India.
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T2 faeedt, 8 frawax, 2022
araL[. 691(st).—F =g T faga aAfaf{=w, 2003 (2003 #1 36) # aTT 166 HF
ST-GTT (2) TAT (3) F AT q(ST =T 176 T IT-GTT (1) T T&T ARAT HT TART Fd g0 A=A
%A 7w, 2005 FT & qergs w3 & o, [etetag == s9rdr 8-
1. T AT TF IR - =4 [t &1 gfem A AR s ("erae) e, 2022 2)
(2) =g TSIS § TR 6l A | T gl

2. fafams wrw A, 2005 (R 3 TAT9 308 3<% (RFW gl 4T 8) F TTI9H 91T §,%F 917
e’ eTeaT o I UX ‘ST 38 AATAT ' Teal i T@T ST

3. 3 A F, Raw 4,
(F) @< (i) F TV 97, A @< =T ST, si-

“(i) (F) SAhET GURYT T AT - srferfaa qur eE difa F Sueen & =, afe #1 gf arv,
FT [T Ieed FId g, Feald AN ST ST AR 6 S ST TAT T ST T [T
FAT T3 A7 SR el q7 2 o q97 97 fohar =T § e T R | A+t 3fEa awEt 1w
fa=me T 79T 2 Sl AT {ITaT AR qieHS ! T T &7 F AEihA AL ATATAHT it g7 65
& ATETT ST T AT 8
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(@) afsa=t &1 d@iT ()3 § vaF fFaer sqataasr & fow, a7 Afde # gu e
faawor G FeAT o faawor Fufaat g afeasiad Ot gIT START AT T2 FS(1 AT qIar
F1 T 9fT TTe AfHET F HEF AET % AT I TAF [AHTl § Ffeat it 7R it T2 g 32 F47
I AT T SFTAT Atarf== 7 g 65 F TefiT o 37 8 e 3 997 Ya afeasT | siaw
& FTI-ATT 3T FEIT [Sa<0r o T a7 77 8

(ii) To=ra wATer g7 SHT-HET U ST ATHH TATAT TOhAT 6 STAETE aF Hiede] il TRI0ET 6HF
STTORfY 3iie =9 foa=or &1 R g wos faumer &t sifaw arda & fiw &7 it aramafy % fae
TR FLHTE TAT Hag ToT AN o THeT TEIT AT ST

(1) Tl o srguTes it Re-(i) stfarfeem 3 Swee Jom 39 srefie a=me o A,
ey, fom-fden & srqaeor ®, Fdiwoiy |t ¥ fBEE f adw F ow goas fGaer
AT, HHT ITANT TAT GAT Tg= & ATeAd & G2 it @ig w2 arer STAhe 314,
e T FLRIT AT T AN G017 74T Feiieg e, S AT Tfe 2f, #7 el

(if) RO STt HAT & GEE g AT % ATATAA 6 (o0 sfiwet qor &gy £ arfis fare
FeR 1T FLHTT 6 THE T FaiT a0 it 31 7S T TE 0l S0

[®1. |. 23/09/2022-3TUE Y]

feoqor ; g7 M wea % T, srETemr di stfegEeT @A an AL 75 (1) aE 16 wadt, 2005

T weRTtorg f3Fm w9

MINISTRY OF POWER
NOTIFICATION
New Delhi, the 8th September, 2022

G.S.R. 691(E).—In exercise of the powers conferred by sub-section (1) of section 176 read with

sub-sections (2) and (3) of section 166 of the Electricity Act, 2003 (36 of 2003), the Central Government
hereby makes the following rules, to amend the Forum of Regulators Rules, 2005, namely:-

1.

Short title and commencement. — (1) These rules may be called the Forum of Regulators
(Amendment) Rules, 2022.

(2) They shall come into force on the date of their publication in the Official Gazette.

In the Forum of Regulators Rules, 2005 (hereinafter referred to as the said rules), in the opening
portion, for the words, “read with”, the words “and in pursuance of” shall be substituted.

In the said rules, in rule 4,

(@) for clause (i), the following clause shall be substituted, namely:-

“(i) (a) Data collection and analysis- Analysis of the tariff orders and other orders of the Central
Commission and State Commissions, highlighting, the departures from the provisions of the Act
and the tariff policy, if any, whether the tariff orders and true up have been done timely, and
whether the tariff reflects all prudent costs, and whether the subsidy payable has been appropriately
accounted for and paid according to section 65 of the Act;

(b) Subsidy accounting — (i) Preparation of the Quarterly Statements, for each distribution licensee
in the country, pointing out whether demands for subsidy are raised by distribution companies
every quarter based on accurate accounts of the energy consumed by the subsidised category and
the per unit subsidy payable, and whether the said subsidy is paid under section 65 of the Act, gap
in subsidy due and paid as well as other relevant details.

(it) Computation of subsidy due shall be in accordance with Standard Operating Procedure issued
by Ministry of Power from time to time and this statement shall be submitted by the Forum to the
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Note :

Central Government and the concerned State Commission within thirty days from the end date of
each quarter.

(c) Monitoring of renewable purchase compliance- (i) The compliance of targets, by each of the
distribution licensees, captive consumption and consumers procuring power through open access,
for purchase of electricity from renewable sources as determined by the Central Government or by
State Commission, whichever is higher, in accordance with the provisions of the Act and rules,
regulations, guidelines made thereunder.

(i) An annual report comprising data and analysis thereof for compliance of the targets for
purchase from renewables shall be submitted to the Central Government by 31st May of next
financial year.

[F. No. 23/09/2022-R&R]
PIYUSH SINGH, Jt. Secy.

The principal rules were published in the Gazette of India, Extraordinary vide notification number
G.S.R. 75 (E), dated the 16" February, 2005.
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